
, 

Government of India 
Ministry of Finance 

Department of ' Revenue 
Central Board 6f :Direct Taxes 

Nel< Delhi. the,;Lt.....0 .Fepruary; 1999 , 
NOTIF'lCATION 
(INCOt·IE TAX) 

." S. O. No. In exercise of the powers conferred by sub-

clause (ill) of c ,lause (23C) of sec tion 10 of the Inc6me-tax ActJ 

1961 (43 of i961!), the Central Gove'rnment hereby notifies . . 
"National Hrnnan Rights Commission, New Delhi" for the purpose 

of the said sub-clause for the assessment years 1997-98 to' 

1999-2000 subject to the following COnditions, namely:-

(1) the assessee \.,.i1 1 apply its income, or accumulate " for 
applic ation, ~fiolly a nd exclusively to the objects ' f~r 
which it is established; 

(ii) the ass essee will not: invest or deposit its fUnds : 
(other than v91untary 'contributions received and 
maintained in the fonn . of je\..;rellery, furniture etc.)· 
for apy period during the previous years relevant 
to the assessment years mentiened above otherwise . 
th a n in anyone or more of the forms of modes Specified . 
in sub-section (5) of s ection 11, 

(iii) this hotification will not apply in relation to a'-rrr 
.incom~ · being profits aoo gains of business, un"less the 
business is incidental to the attainment of the' 
object1ve.s of the a~~essee and separate bOGks of 
accounts 'are maintained in respect Of . such business. 

~ 
. ( SAMAR BHADRA ) 

UNDER ,sECRETARY TO THE GOVT. OF INDIA 

,Not ification No. 1 .. ~"L 
To 

The Manager, 
Government Df Ii-Idia PreBs, 

(F.No. 197/56/ge-1TA-I) 

Ring Road , 11ayapuri IndUstrial Area, 
(Near Rajouri Garden), New Delhi. 


